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Aluminium Industry under the Indian
Tariff Act; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
Aluminium Industry is already protect-
ed upto 31-12-1968 under the Indian
Tariff (Amendment) Act, 1934, No. 51
of 1964, The question of further con-
tinuance of protection is being examin-
ed by the Tariff Commission and a
report is expected to be submitted to
Government during this year,

(b) The reasons for continuance of
protection upto 31-12-1968 are explain-
cd in paragraph 16 of the Tariff Com-
mission’s Report (1964) already laid on
the Table of the House in December,
1964, along with Government Resolu-
tion No. 1(1)-Tar/64, dated 9th Decem-
ber, 1964, issued thereon. This Reso-
lution has also been published in Part 1.
Secction I of the Gazette of India Extra-
ordinary dated the 9th December,
1964,

RESOLUTION PASSED BY VIDARBHA
SETAKART RE. CoTTON PRICES

3007. SHRI DEORAO PATIL: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether Government have recciv-
ed a copy of the resolution passed by
the Vidarbha Setakari Sabha of
Maharashtra State on the 4th Febru-
ary, 1968 regarding the prices of raw
cotton; and

(b) if so, the main points of the
resolution and Government's reaction
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The main points in the Resolution
passed by Vidarbha Shetkari Sabha of
Maharashtra, received by the Govern-
ment, are as in the statement laid on
the Table of the House [Placed in
library. See No. LT-360/68].
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There has been some fall in the
prices of cotton recently in compari-
son to the unusually high prices preva-
lent in November and December, 1967.
However, even now the prices are well
above not only the support prices for
the current season but also the ceiling
prices for 1966-67. The prices situa-
tion is constantly under review and at
the appropriate time measures necessary
to safeguard the growers’ interests will
be taken,

Imports of cotton arc effected onlv
to meet the shortfall between availabi-
lity of indigenous cotton and the re-
quircments for maintaining normal
machine activity.

As regards building of a buffer stock.
the report of the Committee set up to
cxamine this question is awaited.

As regards price control on  cloth,
its removal is likely to hurt the poorer
section of the population and the mat-
ter is receiving careful consideration.

wAYT & AT ATATH AW w7 G
& gaT A

3008. st wWwor W wQT : T
@Y Gt 77 9 A IO w4 0F

(%) 7 ag a9 ¢ fx 19 &9,
1968 FT FYL & T 3T HTATH-AT
FY UF ATOTET ¥ T N g A
Y THE GAEET AW TE N §Y
Nfmi =8 & Fav 7% A7 Fifaal w
¢ ardl;

(=) afz g, o1 =% F@T FHOT
qr; #iT

(7) za% woeawy feaa swferd
Y 9¥E g ?

A wat (st Ao Wo qATwT) ¢
(%) a1 (7). ot 5 | wowE
qvE IW gheAr 1 ¢ fowA Ao 85 A
yq wETE F1 0T fesr W GO
q g6 91, FAYL A 9T 20-2- 68
At gzl ¥ ST T ar 1 ¥ g §



1683  Demolition ofs,
7 At frelt A1 o 7€ aitv 7 A6 W

g
(&) e F FO0 A¥ FbT A
ar

PropuCTION OF MILK AND MEAT SuB-
STITUTES OUT OF SOYABEANS

3009. SHRI M. SUDARSANAM:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether there is any proposal to
cstablish a Public Limited Company in
Bombay to produce milk and meat sub-
stitutes out of soyabeans;

(b) whether there is any forcizn col-
luboration; and

(c) if so. the details thereof?

THE MINISTER OF INDUST-
RIAL DEVELOPMENT AND COM-
PANY AFFAIRS (SHRI F. A, AH-
MED): (a) to (c). The proposal of
Mys, Jivanlal Sons & Rathnam, Bom-
bay to enter into collaboration with
M/s. Harry W. Miller Jr. Engincering
Services USA for the manufacture of
Sava Vegetable Milk (veverage tvpe),
Soya vegetable Milk Powder, Soya Vege-
table Bologona (Mock Meat loaf), Soya
Vegetable Wieners (Hot Dogs), Soya
Vegelable Chicken like Meat, Soya
Vegetable Bzaf like meat and Soya Oil
refi has already been approved by
thefGoverament.

ALLING ATTENTION TO MATTER
OF
URGENT PUBLIC IMPORTANCE

REPORTEZ DIMOLITION OF ANDAMAN
CELLULAR JAIL

SHRI SAMAR GUHA (Contai) : |
call the attention of the Minister of
Home Affairs to the following matier
of urgent public importance and re-
quest that he may make a statement
thereon :

The reported demolition of the his-
torical Andaman Cellular jail which
bears memories of innumerable martyrs
und great frcedom fighters along with
Netaji Subhas Chandra Bose.
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THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): Mr.
Speaker Sir, The Cellular Jail at Port
Blair was completed some time in the
vear 1903. The building was a brick
building, constructed in the shape of a
star with seven three-storeyed wings
spreading out from a Central Tower.
Although the jail was meant for con-
victs sentenced to transportation for life,
freedom fighters were also lodged there.

The jail was damaged due to bom-
bardment by the Japanese in 1942, Two
of its wings were pulled down hy the
Japancse in order o obtain an easy
supply of bricks to build trenches and

pill-boxes.  After reoccupation of the
Islands in 1945, the building was
examined by engineers and a major

portion of it was declared unsafe. There-
fore, it was decided to pull down the
entire structure exccpt the Central
Tower and to use the site for a hos-
pital. Only threce wings, besides the
Central Tower, arc now left. At pre-
sent two wings arc being utilized as
district jail and the third wing contains
some stores. The question  whether
any of these wings can be preserved,
is under consideration. As the House
knows, it had alrcady been decided to
preserve the Central Tower of the jail
as a memorial for the freedom fighters
who were kept there. Plaques with
names of these freedom fighters are
heing put in the Central Tower to pre-
serve their memory.

SHRI N. C. CHATTERIJEE (Burd-
wan): May 1 seek a clarification ?

MR. SPEAKER: No. This is
attention, Shri Samar Guha.
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